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LEMR. 

1. Applicant, Sh. I eshinder Singh Dhindsa, 

Superintendent of Customs tive), initially preferred this 

Original Application (0 .A.), to the final Seniority List of 

Superintendent of Customs, for period w.e.f. 01.08.1994 to 

30.06.2010, wherein the Catch-up was stated to have not been 

amended vide order dated 21.10. and the applicant has been 

assigned seniority at Sr. No. 707 (ab , at the appropriate place, by the 

regard to Catch-up Rule is under 

Board and DOP&T. 

4. At this stage, 

that the present o.A. be 

eration with the respondent 

, sel for the applicant submitted 

of as withdrawtt to enable 
) 
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applicant to file a fresh O.A. at ~ubsequent appropriate stage, to 

challenge the decisiof} in the matt~r of catch-up Rule and validity of 
, I 

current Seniority List .(if necessary) ! 

5. Therefore, th~ O.A. is her~ by disposed of with the aforesaid 

' 
liberty, as prayed for. 

6. Needless to mention that ondents will decide the matter 
' 

of Catch-up Rule, before making promotion, detrimental to the 

rights of the applicant in any m 'for the post in question 
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